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BEFORE THE NATIONAL GREEN TRIBUNAL"
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PRINCIPAL BENCH, NEW DELHI | PN

ORIGINAL APPLICATION NO. 10/2023

IN THE MATTER OF:

PUJA KUMAR

VERSUS
M/S ANSAL API & ORS.

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 6 IN COMPLIANCE OF
ORDER DATED 27.03.2025 PASSED BY THE HON’BLE NATIONAL

GREEN TRUBUNAL, NEW DELHI

I, Sushant Sharma, aged about 54 years, S/o Late Hari Chand, posted as Secretary,
Environment and Forest, Uttar Pradesh, do hereby solemnly affirm and state as

under:

1. I, Sushant Sharma, am fully conversant with the facts of the case and am

competent and authorized to swear the present Affidavit.

2. That the present matter pertains to non- compliance with environmental norms

by the Project Proponent- M/s Ansal Properties and Infrastructure Ltd.

AN
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3. That the Hon’ble Tribunal vide order dated 27.03.2025 directed the Deponent
to file their response in order to facilitate just and proper adjudication of the

issues involved in the present matter.

4. That the Ministry of Environment, Forest and Climate Change (MoEF&CC),
Government of India, vide notification dated 14.09.2006, has made it
mandatory to obtain prior Environmental Clearance (EC) for all new and

expansion projects listed in'the Schedule of the said notification.

5. That the EC shall be granted by:
a. MoEF&CC for Category 'A' projects, and
b. The State Environment Impact Assessment Authority (SEIAA) for

Category 'B' projects.

6. That the SEIAA and the State Level Expert Appraisal Committee (SEAC) has

been constituted vide notifications issued by the MOEF&CC.

7. That the Department of Environment and Forest, State of U.P. is responsible

for managing and overseeing environmental policies, conservation efforts,
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pollution control, and implementation of central and state environmental laws.

The Deponent department is the administrative body for SEIAA and SEAC.

. That the Project Proponent, M/s Ansal Properties & Infrastructure Ltd.,
obtained an EC dated 09.06.2011 for the development of a Hi-tech township

Sushant Golf City, Sultanpur Road, Lucknow. The validity of the EC expired in

2018.

A copy of EC dated 09.06.2011 is annexed herewith and marked as

ANNEXURE-1.

9. That thereafter, an application dated 25.10.2023 was submitted by the Project

Proponent, seeking Environmental Clearance for the development of

aforementioned project under “8(b)- Building and Construction Projects” of the

EIA Notification, 2006.

10.The matter was first considered in the 808th SEAC-2 Meeting dated
09.11.2023, where SEAC directed the proponent to furnish 18 specific
documents and clarifications, including but not limited to:

a. Chronology of the project
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b. Revised layout, parking, sewage treatment, and solar energy plans
¢. Status of ground water NOC
d. Working plan for plantation/ green belt development
Thereafter, in the 784th SEIAA Meeting dated 18.12.2023, “SEIAA noted the

comments of SEAC”.

A copy of 808" SEAC-2 Meeting dated 09.11.2023 and 784th SEIAA Meeting

dated 18.12.2023 is annexed herewith and marked as ANNEXURIKE-2.

11.That in the 860th SEAC-2 Meeting dated 31.05.2024, SEAC discussed the file
and recommended issuance of Standard Terms of Reference (ToR), with
additional TOR points, one of them being direction to present the Certified
Compliance Report from IRO, MoEF&CC, Lucknow at the time of EIA
presentation. Subsequently, the matter was again considered in the 823rd
SEIAA Meeting dated 24.06.2024, and SEIAA agreed with the SEAC
recommendation to issue TOR and also added a few points to the same.

Accordingly, SEIAA issued Terms of Reference (ToR) dated 04.07.2024.

A copy of 860th SEAC-2 Meeting dated 31.05.2024 and 823rd SEIAA Meeting

dated 24.06.2024 is annexed herewith and marked as ANNEXURE-3.
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A copy of ToR dated 04.07.2024 is annexed herewith and marked as

ANNEXURE-4.

12.That subsequent to the issuance of ToR dated 04.07.2024, the project
~proponent through its authorised signatory, Mr. Binay Tiwari, M/s Ansal
Properties & Infrastructure Ltd., on 27.11.2024 made an application regarding
Grant of EC for Hi-tech township, Sushant Golf City, Sultanpur Road,
Lucknow, under “8(b)- Building and Construction Projects” of the EIA

Notification, 2006.

13.That this fresh application was considered in the 905th SEAC-2 Meeting dated
27.12.2024, wherein the project proponent and their consultant did not appear.
Consequently, SEAC directed that the file be closed, and clarified that the
matter would be reopened upon formal request by the proponent via the online
Parivesh Portal. Subsequently, the matter was placed before SEIAA in its 870th
Meeting dated 29.01.2025, wherein SEIAA endorsed SEAC’s decision and
ordered that the file be delisted, with the same condition for reopening on
formal request through the online portal.
A copy of 905th SEAC-2 Meeting dated 27.12.2024 and 870th Meeting dated

29.01.2025 1s annexed herewith and marked as ANNEXURE- 5.
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14.That 1t is submitted that the Project Proponent has been provided with the TOR
dated 04.07.2024 for the Environment Impact Assessment (EIA) Report, which
is yet to be complied with by the Project Proponent, and the fresh application
filed has been closed with the condition to be reopened only on the formal

request via online portal of the Project Proponent.

15.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

16.1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

Y ERIFICA&TION

HOTARY HOVamRy HOTERy
Verified at __ & izl pypwon this 2y day of b, 2025, that
T\ \’ E=a

the contents of the above aftidavit from paragraphs 1 to 16 are believed to be

true and correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.

Ceng, Lunsnoe
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Directorate of Environment, U.P.
Dir. Blim Rao Ambediar Paryavaran Parisar

Vitieet Khand-1, Gomsti Nagas, Lucknow - 226 010
Phone : 91-522-2300 541, Fax 1 91-522.2300 543

Mmﬁ?ézmmmmm £ “::;F}f?mz%uu

To,

Mr. Vinod Tiku,

C.0.0- Project,

M/S Ansal Properties & Infrastucture Lid.,
306) 3" Floor, Naurang House,

K.G. Marg, New Delhi « 110001

Please refer to your letter dated 7/12/2010 addressed to The Director and Secretary, SEAC, UP,

Directorate of Environment- Govt. of U.P, Dr. Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomtl Nagar,
Lucknow on the subject as above. The State Level Expert Appralsal Committee has considered the case and has
been given to understand that: The Committee was ghven to understand that :

1.

»

©®m o

Environmental Clearance Is sought for Township Project of Sushant Golf City, Hirgch Township and its extension
in Village-Barauna, Madarmau, Nizampur, Majhigawan, Hasnpur, Sanal Kanhara snd Pohar Nagar Tikarla,
Lucknow, M/s Ansal Properties & Infrastructure Ltd.

The existing plot area of the project Is 1976.77 Acres and dwelling units are 13680,

Environmental Clearance Is sought only for the proposed expansion area of 1765.0 Acres or (714.295Ha) and
bullt up area 70,33,797.52 sq.mt.

The proposal is covered under category 8b of the EIA notification dated 14/9/2006 and the amendments
thereof.

The proposed project having residentlal, commercial, industrial, educational and hospital facllities.

The project consist 29469 nos. of dwelling unit, and estimated population293016 nos.

Green area proposed in 2373825.91 sq.mt. and exclusive green cover Is 1079676.11 sq.mit (266.68 acres)
Plantation of trees on bath sides of all roads Is required for nolse attenuation.

The total water requirement for the project Is 28,15 MLD and the fresh water requirement 22,975 MLD will be
met from ground water (20 tube wells), — = a P

10. 18.40 MLD waste water Is expacted to be generated and It will be treated In STP of 18.5 MLD capacity out of

1L

12.

13.
14,

15,

which 14.80 MLD treated water will be reused in flushing /cooling/ irrigation.

Roads will be constructed into three level hierarchy ie. Category I-Arterial Roads (Having 45m and 30m right of
way), Category II- Sub Arterial Roads (Having road network at the periphery of the township with right of way of
24m ), Category lli-Local Distributor Roads (Having 18m,12m and 9m right of way),

Total power requirement is 440MW. The backup power supply for essential services through 6 nos of DG sets
(4nos. x150 KVA, 1n0sx100 KVA & 1nosx 700KVA) are proposed.

For RWH 30nos. of pits are proposed for 1024923 m3 /hr run-off.

Approx 219.76 MT/day of solid waste will be generated during operation phase. It will be collected and
segregated into biodegradable, recyclable and others fractions and disposed off as per MSW Rules, 2000 .

The total proposed parking for the project is 38618ECS for commercial and residential purposes,

Based on the recommendations of the State Level Expert Appraisal Committee (64™Meeting held on_dated
21/04/2011)on the above sald project. The State Level Environment Impact Assessment Authority (35™ meeting
held on 05/05/2011) has decided to grant the Environmental Clearance 10 the project subject to the effective
implementation of the following conditions: \
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10.

1

14,

15,

16,

17.

18,

[E——_

It shall be ensured that all standards related to ambient environmental quality and the emission/effluent
standards as prescribed by the MoEF are strictly complied with,

It shall be ensured to obtain the no objection certificate from the U.P Pollution Control Board before start of
construction.

competent authority shall be abtained in this regards.

All tree- felling in the project area shall be as permitted by the Forest Department under the prescribed rules.
Sultable clearance in this regard shall be obtained from the competent authority.

Impact of drainage pattern on environment should be provided,

Surface hydrology and water regime of the project area within 10 km should be provided,

A suitable plan for providing shelter, light and fuel, water and waste disposal for construction labour during the
construction phase shall be provided along with the number of proposed workers,

Measures shall be undertaken 1o recycle and reuse treated effluents for horticulture and plantation, A suitable
plan for waste water recycling shall be submitted,

It shall be ensured to obtain proper permission from competent authorities regarding enhanced traffic during
and due to construction and operation of project.

It shall be ensured to obtain necessary clearances from the competent authority on the abstraction and use of

Hmmwhﬂlmmhltmmt materials likely to be stored during the construction and operation phases
shall be as per standard procedure as prescribed under law, Necessary clearances in this regards shall be
obtained,

Solld wastes shall be suitably segregated and disposed. A separate and Isolated municipal waste collection
center should be provided. Necessary plans should be submitted in this regard.

Suitable ralnwater harvesting system as per designs of Ground Water Department shall be installed. Complete
proposals in this regard should be submitted.

The emissions and effluents stc. from machines, Instruments and transport during construction and operation
phases should be according to the prescribed standards. Necessary plans in this regard shall be submitted.
Water sprinklers and other dust control measures should be undertaken to take care of dust generated during
the construction §nd operation phases, Necessary plans in this regard shall be submitted,

Suitable noise abatement measures shall be adopted during the construction and operation phases in order to
ensure that the noise emissions do not violate the prescribed ambient nolse standards. Necessary plans in this
regard shall be submitted, _
Separate stock piles shall_be_maintained for excavated top soil wid the top sol should be utilized for
preparation of green belt. £ it Sl Eol

19, Sewage effluents shall be kept separate f f ", rrl,m mufnm and storage system and separately disposed.

20.

21

.

23,

1. I-I

mmmmumhi ' d to mix with domestic effluents. .
Hazardous/Solid wastes generated during construction and operation phases should be disposed off as
prescribed under law. Necessary clearances in thiy regard shall be obtalned.

Alternate technologies for solid waste disposals (like vermin-culture etc.) should be used in consultation with

No wetland should be Infringed during construction and operation phases. Any wetland coming In the project
area should be sultably rejuvenated and conserved.

Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. Fully impermeable
pavements shall not be constructed. Construction of pavements around trees shall be as per sclentifically
accepted principles in order to provide suitable watering, aeration and nutrition to the trees.

. The Green bullding Concept suggested by Indian Green Building Councll, which Is a part of Cii-Godrej GBC, shall

be studied and! followed as far as possible.
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32

33.

3a.

s,

37.
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ty procedures, norms and guidelines as outlined in National Bullding Code, 2005 shall
be compulsorily ensured.

It is to ensure usage of dual flush systems for flush clsterns and explore options to use sensor based fixtures,
waterless urinals and other water saving techniques.

- Itis to ensure exploration of options for use of dual pipe plumbing for use of water with different qualities such

as municipal supply, recycled water and ground water etc.

. It is to ensure usage of measures for reducing water demand for landscaping and using xeriscaping, efficient

irrigation equipments & controlled watering systems.

It shall be ensured to make suitable provisions for using solar energy as alternative source of energy. Solar
energy application should be incorporated for llumination of common areas, lighting for gardens and street
lighting In addition to provision for solar water heating. Present a detalled report showing how much
percentage of backup power for Institution can be provided through solar energy so that use and poliuting
effects of DG sets can be minimized.

Make separate provision for segregntion, collection, transport and disposal of e-waste,

Educate citizens and other stake-holders by putting up hoardings at different places to create environmental
AWDreness,

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized,

It shall be ensured to prepare and present disaster management plan,

A report on the energy conservation measures confirming to energy conservation norms finalize by Bureau of
Energy efficiency should be prepared Incorporating details about bullding materials and technology, R & L
Factors etc.

Flv‘alih' should be used as building material in the construction as per the provision of fly ash notification of
september, 1999 and amended as on August, 2003 (The above condition Is applicable only if the project lies
within 100 km of Thermal Power Station). ; :

The'DG sets to be used during construction phase should use low sulphur diesel type unﬁ'lhqmd conform to
E.P. rules prescribed for air and nolse emission standards. '

Alternate technologies to Chlorination (for disinfection of waste water) Including methods like Ultra Violet
radiation, Ozonation etc. shall be examined and a report submitted with justification for selected technology.

- The green belt design along the periphery of the plot shall achieve attenuation factor conforming to the day

and night noise standards prescribed for residential land use. The Open spaces inside the plot should be suitably

landscaped and covered with vegetation of indigenous variety.

39.

40,

The construction of the bullding and the consequent increased traffic load should be such that the micro
climate of the area is not adversely affected.
The building should be designed so as to take sufficient safeguards regarding selsmic zone sensitivity

<41 .High rise buildings Ohtain clearance from aviation department o concerned authority of

42,

4
a4

a5,
46,

47.

Sultable Measures shall be taken to restrain the development of small commercial accivities or slums in the
Vicinity of the complex. All fommerclal actiyities should be restricted to special areas earmarked for the

&

P NSy Ly TR S o A hinds b SN WA IRE 1 . .
: ”ﬁmﬂ ‘ll'lil"llllrlr:\r program for weaker séctions of soclety/women/adults (Including domestic help) and

under privileged children could be provided in a formal way.

. The use of Compact Fluorescent lamps should be encouraged. A management plan for the safe disposal of

used/damaged CFLs should be submitted,

It shall be ensured that all Street and park lighting is solar powered, 50% of the same may be provided with dual
(solar/electrical) alternatives.

Solar water heater shall be installed 1o the maximum possible capacity. Plans may be drawn up accordingly ad
submitted with justification.

Treated effluents shall be maximally reused 1o aim for rero discharge. Where ever not possible, a detalled
Management plan for disposal should be provided with quantities and quality of woste water.
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48. The treated effluents should normally not be discharged into public sewers with terminal treatment facllitios as
they adversely affect the hydraulic capacity of 5Tp, If unable, necessary permission from authorities should be
taken,

49. Construction activities Including movements of vehicles should be so managed so that no disturbance Is caused
to nearby residents,

50. All necessary statutory clesrances should be obtained and submitted before start of any construction
and if this condition |s violated the clearance, if and when Biven, shall be automatically deemed to have been
cancelled.

51. Parking areas should be in accordance with the norms of MOEF, Government of India. Plans may be drawn up
accordingly and submitted.

52. The location of the STP should be such that it Is away from human habllitation and does not cause problem of
odor. Odoriess technology options should be examined and a report submitted.

53. The Environment Management plan should akso Include the break up costs on various activities and the
Management Issues also so that the residents also participate in the Implementation of the environment
management plan.

54. Detalled plans for safe disposal of STP sludge shall be provided along with ultimate disposal location,
Quantitative estimates and measures proposed.

55, Status of the project as on date shall be submitted along with photographs from North,South, West and East
side facing camera and adjoining areas should be provided.

56. Specific location along with dimensions with reference to STp, Parking, Open areas and Green belt etc. should
be provided on the layout plan,

7. The DG.sets shall be so Installed so as to conform to prescribed stack heights and regulations and also to the

a5 prescribed. Details should be submitted. "

Y

i

58, E agen should be done as per MoEF guidelines,
59. Electrical waste should be segregated and disposed sultably as not to impose Environmental Risk,
60. The use of suitably processed plastic waste In the construction of roads should be considered.
61. Displaced persons shall be sultably rehabilitated as per preseribed norms,
62. Dispensary for first ald shall be provided.
63. Health Impacts, Soclo-economic impacts, soll degradation factors and biodiversity indices should also be
Included In E.1LA. reports,
64. Safe disposal arrangement of used tolletries items in Hotels should be ensured. Tolletries items could be given
complementary to Buests, adopting suitable measures,
65. Diesel generating set stacks should be monitored for CO and HC.
66. Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for bacterial
= Mmm,mmw,mmﬂummw -
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shall
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69. An energy audit should be annually unhdnmumuummthnn!nhm and submitted to the authority.
70. Rapid EIA status should be undertaken for three months during the non maonsoon period and the monitoring
Mhnuwmhmmwmn

71 Project proponents shall endeavor to obtain 1SO: 14001 certification. All general and specific conditions
mentioned under this environmental clearance should be Included in the environmental manual to be prepared
for the certification purpose and compliance,

h -

1) In addition to 18% Breen cover as proposed, a 10 Mt. wide green belt shall be provided within the boundary
of the township consisting of indigenous trees of diverse varieties as per CPCB guidelines,
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2) Inhabitants of villages included in the project site will not be displaced but the infrastructure facilities to be
endorsed to them,

3) No internal roads should be less than 09 M1, wide,

4) All the ponds covered in the project area shall be adopted by the project proponents, and suitably
rejuvenated. Wherever a particular area is marked as a pond in the revenue records. It should be suitably
recorded into a pond. A list of water bodies within the project boundaries along with khasra khatunni shall
be provided in 3 month.

5) No bulldings accept those required for infrastructure shall be constructed. Individual projects such as group
housing construction project, hospital etc. will have to separately apply environmental clearance as per
rules,

6) Stack height provision should be revised based on combined D.G sets capacity(1100 KVA) as per CPCB
guidelines.

7) Rain water harvesting facllities will have to be provided by project proponents for general areas for non
residential roof top harvesting, the individual developers shall obtain clearance. RWH provision be made on
maximum rain fall intensity (40 mm.) and adequate no. of pits be provided.

8) Captive Solld Waste Management facllities shall be developed to the waste generated out of the township
including bio-medical, municipal solid and & wastes,

9) A compliance report to the earlier environmental clearance issued to the project proponents shall be
submitted within one month, ,

10) No ground water shall be abstracted without proper permission of competent Authority.

11) 2% of total profit incurred by the project proponents from this project should be utilized for Social,
Corporate and Environmental responsibility and report should be submitted.

The project proponent will have to submit approved plans and proposals Incorporating the
conditions specified In the Environmental Clearance within 03 months of issue of the clearance. Falling this the
environmental Clearance shall be deemed to be cancelled.

Necessary statutory clearances should be obtained and submitted before start of any construction activity.
In the event of the violation of the condition the environmental clearance shall be automatically deemed to have
been cancelled.

These stipulations would be enforced among others under the provisions of Water (Prevention and Control
of Pollution) Act,1974, the Alr (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act,
1986, the Public Liability (insurance) Act, 1991 and EIA Notification, 2006 Including the amendments and rules
made thereafter,

This Is to request you to take further necessary action in matter as per provision of Gazette Notification No.
$.0. 1533(F) dated 14.9.2006 and send regular compliance reports to the authority as prescribed in the aforesaid
notification.

‘@,,...---'-"1}

(Or. C5. Bhatt) _

The Principal Secretary, Environment, U.P. Govt., Lucknow,

Dr. Nalini Bhatt, Advisor , Ministry of Environment & Forests, Govt. of

Complex, Lodhi Road, New Delhi.

3. Regional Office, Ministry of Environment & Forests, (Central Reglon), Kendriya Bhawan, 5th Floor, Sector-H,
Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, ﬁumtwmmw.

- o

, Paryavaran Bhavan, CGO

(Dr.Yashpal Singh)

Secretary, SEAC &
Director, Environment Directorate, Govt. of U.P

“fe
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ZQ%ﬂ' ol 808" SEAC-

2 Mecting Dated 09/1 172023

13. Agreement! Consent between project proponent and competent authority/ landowner for
haulage road from lease site o link road,

14, Latest technology {water sprinklers/ tankers) to be adopted for mitizating dust at source points
in lease area and haolage road during operational activitw'vehicular movement.

15, As per the proposed plan, plantation with area specific plant species, number of plants to be
Planted and report of green bell development to be submitted to the Forest Department,
UPPCE and Directorate of Environment, UP,

2. Hi-tech township. Sushantl Goll City, Sultanpur Road, Lucknow, BINAY TIWARI Ansal

Properties & Infrastructure Limited., 8384/STA/UP/ANFRA2/449008/2023

The consultant informed the committee that they are sincily following the rules,
regulations and other instructions of QCIVNABET. A presentation was made by the project
propenent along with their consultant M/s Paramarsh (Servicing Environment and Development),
Lucknow, LLP. The Commitiee Member raises the gueries related to the proposed project.
PP/Consultant could not reply satisfactorily. PP/consultant has assured that they will submit the
documentsfinformation as per committes instructions. The commitiee directed the project
proponcol to submit following information:

1. PP/consuliam shall submit the cenified compliance report as per the ELA notification 2006

of previous Envirenmental Clearance issued by SEIAA,

Chronology of the project as per discussion held in the committee meeting dated

/1 172023 with project proponent/consultani.

3. Detnils of the nearest Railway line and electric poles with distance, directions from the
proposed site.

3

4. EC statues of FSI projects in the township premises with complete details of individual
projects.

5. As per the presentation, the previous Environmental Clearance (EC) validity expired in
201 8. PP/consultant shall submit construction status of the project after expiry of EC along
with notarized affidavit,

. Notarized Affidavit regarding no litigation pending against the proposed project.

7. Status of Ground Water NOC for the existing township as well as for proposed project.

8. PPleonsultant shall revise Form-l as per the proposed proposal and also provide the
information of the name of consultant/project proponent in point no. 3 of Form-1,

9. Revised Plan for parking along with electric vehicle charging facility in the premises,

1. Revised layout plan of proposed project which indicate the location of STP.LOWC, DG Se
and other utilities to be indicated in layout plan with reguired area of each activity o be
submitted

Il. The project proponent submit the revised working plan of plantation/green  bell
development showing type of plant species and their spacing in consultation with subject
expert in the hight of CPCB/Development Authority Guideline for Green belt development

12. The PP/Consultari shall prepare action plan to ensure full exploitation of potential of rain
waler harvesting for storage and recharging and also treated wastewater in order to reduce
the withdeawal of fresh water and accordingly use the three sources of water supply
pamely stored rain water, treated wastewater and the fresh water and submit a revised
water halance flow diagram in view of the above sources,

13. The project proponent will prepare action plan to ensure exploitation of maximum
possible potential of solar energy zeneration in the proposed project area and prepare fo
use it instead of copventional electricity in order to reduce the Green House Gas Emission
causing climale change

Page 4 of 54
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2 Qléjté of 808" SEAC-2 Meeting Dated 09/11/2023

14. Revised Proposal for Sewage Treatment Plant (STT) and Municipal solid waste treatment
for disposal and treatment specilie o the proposed project.

15. Provide the details of water requirement with supply source for construction of project.
Submit the MolU/NOC of concerned authority for meeting the water requirement.

6. Revised Corporate Environment Responsibility (CER) as per the MoEF & CC. Govt of
India guidelines.

17. Provide the Latest photographs of the project site along with date, time and geo
coordinates and also demark the site with pillars.

18. The project proponent shall plan for stormwater management drained with appropriate
slope and length so that the Aood water could et a passage to release in a short span of
L,

The matter will be discussed after submission of above information on prescribed portal,

3. “Building Stone (Granite Khanda, Boulder, Bailast (Gitti) Bailast” Project at Gaia No.-

93 (Khand No.- 04}, Village- Barl, Tehsil- Mahoba, District- Mahoba, Shri Bharat Singh,

Area : 1012 ha., 8386/7765/STA/UPMIN/4S0020/2023

The consultant informed the committee that they are strictly following the rules,

regulations and other instructions of QUINABET. A presentation was made by the project
proponent along with their consultant M/fs Paramarsh { Servicing Environment and Development),
Lucknow, ULP. Based on the documents submitted and presentation made by the project proponent
along with the consultant, the following facts have emerged: -

1.

The environmental clearance is sought for Building Stone (Granite Khanda, Boulder, Bailast
(Gii)) Mine al Gata No.- 93 (Khand No- 04), Village- Bari, Tehsil- Mahoba, Distriet-
Mahoba, U.P. (Applied Area- 1,012 ha.), Shri Bharat Singh S/o Shri Sheetal Singh

2. The Terms of Reference in the matter were issued by SEIAA, UP vide Letter No,
T Parva/SEIAATTOS2022, dated: (9/06/2023,
3. The Public Hearing was organized on 25/08/2023, Final ETA report submitted by the project
proponent on 26/ 10/2023,

4. Salient features of the project as submitted by the project propenent;

1. | On-line proposal No, SIAMLUP/MINASO020:2023

2. | File No, alloned by SEIAA, UP BIZG/ 7765

3. | Name of Proponent Shri Bharat Singh 5/o Shri Sheetal Singh

4. | Full eorrespondence address of proponent Bfo- Mohalla- Samad Nagar, Singh Bhawani Ward

13. Tehsil & District- Mahoba, ULP.
5. | Name of Project Building Stone (Granite Khanda, Boulder, Bailast
PGty Mine Project

6. | Project location (Plot’ Khasra /Gata No.) Crata No.- 93 (Khand No.- (4}

7 5 Mamee of Vi||ugt: Bari

8. | Tehsil Mahirba

9. | Dustrict Mushiolyia

I | Mame of Minor Mingral Building Stone {Granite Khanda, Boulder, Bailast

) _ ) (Gt

11. | Sanctioned Lease Area (in Ha,) L2 hae

12. | Max.& Min mRL within lease area 181 mRL- 169 mRL

13, | Pillar Coordinates(Verified by DMO) Pillars Latitude (N) Longitude (F)
A 25" 24" 4R.01°N 79" 55' L1.49"E
B 25" 24" 44.20"N 79" 55' 18.36"E
£ 25" 24"43.18"N 79" 55 16.85"E
D 25° 24" 46.92°N 79" 55' |0,19"E

14, | Towal Gealogical Reserves 13214 m

L5, [ Total Mineable Reserves 193716 m

16, | Towal Proposed Production (in fve year) 161920 m"
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10.

11

12,

13.

14,

15.

16.

Minutes of the 784%™ Meetrn2g Qtésgm, UP held on 18.12.2023

Mine reclamation plan should be prepared for using the mine void for productive use in consultation
with local administration and gram-panchayat

If the proposed project is situated in notified area of ground water extraction, where creation of new
wells for pround water extraction is not allowed, requirement of fresh water shall be met from
alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
district plantation committee, for planting at least 1,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with provision
for maintenance for 5 years. Survival of plants should not be less than the survival rate notified by
Littar Pradesh Forest Department otherwise it will be treated as violation of EC condition.

The project proponent shall ensure that water bodies do not get polluted due to mining activity and
in consultation with District Environment Authority or an Authority nominated by concerned DM,
project proponent will prepare a conservation and management plan for rejuvenation and
management of all water bodies within periphery of 5 km. Funds for the same will be kept in a
separate bank account and six monthly compliance status will be presented by project proponent

before the nominated authority in the District.
Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district

administration, before releasing the security deposit to Project Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported to
UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a competent
authority, has to be necessarily accompanied with status of compliance of EC conditions duly certified
by IR0, MoEFCC, Gol, Lucknow,

Mumber of mining projects are coming up in district. Department of Geology & Mines, GoUP to carry
out regional EIA-EMP report including carrying capacity of environmental components o assess the
capacity to further bear the pollution load for such areas within a pericd of 1 year and submit the
same to SEIAA, UP for evaluation.

Department of Geology & Mines, GolUP in consultation with UPSPCB will establish required number
of CAAQMS in district within a period of one year and submit geo-referenced map of these stations
along with data. Details of existing CAAOMS, if any, be submitted within a period of three months.
Large number of mining projects are ongoing as well as new mining leases are coming up in tha
district. A reference be sent to DGM and M3, SPCB for preparing mitigation plan for controlling air
pollution in the district especially in mining areas.

If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring air
guality and mining should commence only when air quality attains the prescribed standards.

Hi-tech township, Sushant Golf City, Sultanpur Road, Lucknow, BINAY TIWARI Ansal Properties &

Infrastructure Limited., 8384/SIA/UP/INFRA2/449008/2023.

SEIALA noted the comments of SEAC,
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inutes of $60'" SEAC-2 Mecting Dated 31/05/2024

I6. Bill Markundi Gitti/ Boulder, DoloStone Mining Project at Arari/Gata No.- 7423ka, 7424
Ka, 7425 Kha, 7416, 7426, 7417 Mi. 7418 Mi, 74190, 742 Ka. 7421 Ka& 7425 Ka near

Villape- Billivlarkundi. Tehsil “Obra, District — Sonbhadra, Uttar Pradesh, {Area- 1.50 ha).

8592/SIA/UP/MIN/AS5662/2023

RESOLUTION AGAINST AGENDA NO. 16

L the light of decision of Hon'ble NGT order dated 09052024 in Ongina Application Mo,
TA4T2023 (1A No. B77/2023, 1A No. 87672023, TA No, 11972024 & 1A No. | 15/2024), Raj Kumar Vs
Ministry of Environment, Forests and Climate Change & Ors., the committee withholds its
recommendation, SELAA may like to take response [rom DGM, UP on this issue.

17. sandMorrum Ming From Riverbed of Ken River Gata No.- Part of 337 (Khand No.-
03 Village- Kanwara, Tehsil- Banda, District- Banda, Uttar Pradesh, M/s Ansh Project
Service, Area- 24.00 Ha., 85 1 I IN/AS44 023

RESOLUTION AGAINST AGENDA NO, 17

In the light of decision of Hon'hle NGT order dated 0905/2024 in Original Application No,
7472023 (1A No, 87772023, 1A No, 876/2023, 1A No, 1192024 & TA No, 115/2024), Raj Kumar Vs
Muimstry of Epvironment, Forests and Chmate Change & Ors., the committee withholds s
recommendation. SELAA may like o take response from DGM, UP on this issue.

18. Hi-tech township, Sushant Golf City, Sultanpur Road. Lucknow, Uttar Pradesh, Ansal
Properties & Infrastructure Limited., 8384/STA/UP/INFRA2/449008/2023

The Secretariat informed the commitiee that the matter was earlier discussed in 808" SEAC-2
meeting dated 09/11/2023 and directed the project proponent to subinit following information:

1. PP/consultant shall submit the certified compliance report as per the ELA notification 2006 of
previous Environmental Clearanee issued by SEIAA

[
i

Chronology of the project as per discussion held in the committee meeting dated 09/11/2023

with project proponent/consultant.

3. Details of the nearest Railway line and electrie poles with distance, directions from the
proposed site.

4. EC statues of FSI projects in the township premises with complete details of individual
projects.

5. As per the presentation, the previous Environmental Clearance (EC) validity expired in 2018,
PPfconsultant shall submit construction status of the project after expiry of EC along with
notarized affidavit

6. Naotarized Affidavit regarding no litigation pending against the proposed project.

7. Status of Ground Water NOC For the existing township as well as for proposed project.

8. PPleonsultant shall revise Form-1 as per the proposed proposal and also provide the
information of the name of consultant/project proponent in point no. 3 of Form-1,

9. Revised Plan for parking along with electric vehicle charging facility in the premises,

10, Revised layout plan of proposed project which indicate the location of STP,OWC, DG Sel
and other utilities to he indicated in layout plan with required area of each activity to be
submmtted

11. The project proponent submit the revised working plan of plantation/green belt development

showing type of plant species and their spacing in consultation with subject expert in the light

of CPCB/Development Authonty Guideline for Green belt development
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2 O %ﬁm of 860" SEAC-2 Mecting Dated 31052024

12. The PP/Consultant shall prepare action plan to ensure full exploiation of potential of rain
water harvesting for storage and recharmng and also treated wastewater in order to reduce the
withdrawal of fresh water and accordingly use the three sources of water supply namely
stored rann water, treated wastewater and the fresh water and submit a revised water balance
flow diagram in view of the above sources.

13. The project proponent will prepare action plan to enswre exploitation of maximum possible
potential of solur energy generation in the proposed project arca and prepare to use it instead
of conventional electricity in order to reduce the Green House Gas Emission causing climate
change

14, Revised Proposal for Sewage Treatment Plant (STP) and Mumacipal solid waste treatment for
disposal and treatment specific to the proposed project.

15. Provide the details of water requirement with supply source for construction of project.
Submit the MolU/NOC of concerned authority for meeting the water requirement.

16. Revised Corporate Environment Responsibility (CER) as per the MolF & CC, Govt of India
guidelines.

17. Provide the Latest photographs of the project site along with date, time and geo coordinates
and also demark the site with pillars,

15, The project proponent shall plan for stormwater management drained with appropriate slope
and length so that the Nood waler could get a passage to release in a short span of time.

The project proponent submitled their request through online Parivesh Portal and the matter
was listed in 860" SEAC meeting dated 31/05/2024. The consultant informed the committee that they
are strictly following the rules, regulations and other instructions of QCINABET, A presentation was
made by the project proponent along with their consultant Mfs M/s Paramarsh (Servicing
Environment and Development), Lucknow, ULP. Based on the documents submitted and presentation
made by the project proponent along with the consultant, the following facts have emerged: -

1. The environmental clearance is sought for Hi-tech Township, Sushant Golf City, Sultanpur Road,

Lucknow, Uttar Pradesh by Ansal Properies & Infrastructure Limited.

Environment Clearance was issued to M/s Ansal Properties & Infrastructure Limited from

SEIAA, UP vide ref no. 1323/Parya/SEAC/62 11201 ITALT) dated 09/06/201 1.

3 CCA (Consolidaied Consenl & authorizaton) has been graned for the period [rom 01/02/2024 10
22024 vide 197283/ UPPCB/ Lucknow (UPPCBROY CTOY both/ LUCKNOW/ 2023 dated
01022024

4. Hi-tech city near Lucknow city UP was proposed by M/s Ansal properiies and Infrasiruciure
Limited near Lucknow city on 4655.18 acres. The developed land area 15 465518 acres and nel
planning aréa for development 4237 .86 acre,

5. Salient Features details:

ded

S.Mo | Particulars Detail

1 Name of project Environment Clearnce of Hi-tech township. Sushant Golf City.
Sultanpur Baoad, Lucknow, Utar Praudesh by Ansal Properies &
Infrastructure Limited

2 Existing CapacityfArea New Project, EC was prunted to the project on 09-06-200 1 for aea
1765.0) acre which was expired

i Item Mo as per schedube to EIA | 8(b) Townships! Area Development Projects

Notification, 2006

4 Name of the pp Ansal Properties & Infrastruciore Limited through his avthorized
represerdative Mr. Binay Tiwan

3 Cost of the Projeci 4504 .47 Crone

6 Total Township Area 465518 acres

7 DPR Approval This is a Hi-teeh Township duly approved by the State Govt under
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2 O %gums of 860" SEAC-2 Mecting Dated 31052024

the Hi-tech Township Policy of Uttar Pradesh Govt approved vide
leteer no 3432/ERHTIGR2023 dated O6-04-2023

8 Facility to be develop The project proponent will develop the road nelwork, Sewerages
system, Dirainage System, Water Supply System ¢t for the entirg
privect as per the approved DPR

U Wiler Requirement A0 MLD

10 Fresh Wter demand 42.50 ML

11 Source of Waler Supply Ground Water and treated water from STP

2 Waste Water 4750 MLD

13 Treatment Plan of Waste water | Sewage Treatment Plant ot different location and ditferent capacity

14 Rasnwater rechirge/Harvesting | Roollop minwater harvesting and pond has been proposed  tor
g waler recharge.

15 Power Derriand SE6 MVA

] Sowirce of Power supply UPPCL

17 Solid Wisie Generition 183,50 MTiday

1% Organie Waste and Inorganic 91.5 MT/day each

Wikt
19 Green Ares and plantation febd 657 aeres that 1s 16% of total development. Local and native

0,

species shall be planied.
The project proposal falls under category—8(b} of EIA Notification, 2006 (as amended),

The consultant {ELA Coordinator) also submitted an affidavit dated 27/10/2023 mentioning is

as follows:

I

I, Akash Kumar, S/o Shri B.P. Verma is ELA Coordinator of M/s Ambiental Global Pvi. Ltd.

I, have prepared the Form-1, 1A and Conceplual Plan for the Hi-tech Township, Sushant Goll
City, Sultanpur Road, Lucknow, Uttar Pradesh by Ansal Properties & Infrastrocture Limited with
My Tesi,

| have personally visited the site of proposal and found that first EC was issued by M/s ansal
Propertics & Inltastructure Limited from MoEF&CC vide no. 21-549/2006-TAMI, dated
D6A06/2007 for the plot area 1967.755 acre and then second EC was issued to M/s ansal Properties
& Infrastructure Limited from SEIAA, UP vide ref no. 1323 Parya/SEAC/62 12001 /TA()) dated
9062011 for the expansion of plot area 1 765.0 acres,

[, am satisficd with that all the necessary data/information submitted along with TOR application
are true and correct.

I, certify that this project has been uvploaded for the first time on Parivesh Portal for
Environmental Clearance,

I, certify that there 15 no mismatch between information/dats provided on online application
submutted on Panivesh Portal and the hard copy/presentation which will be submatted aflter
acceptance of application,

The TOR application for the proposal s prepared by my team as per guidelines lad down by
QCL/NABET,

RESOLUTION AGAINST AGENDA NO. 18

The committee discussed the matter and recommended to issue the standard terms of

reference preseribed by MoEF&CC, Gove. of India for the preparation of EIA rveport. The
commitiee also stipulated following additional TOR Points:

Additional TOR:

1.

Cernfied compliance report from 1RO, MoBEF&CC, Lucknow for the existing environmental
clearance issved by SELAA, ULP, should be presented at the time of EIA presentation,
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2 04.:19111-5 of 860" SEAC-2 Mecting Dated 31052024

2. EC statues of FSI projects in the township premises with complete details of individual projects.

3. Project proponent should present latest drone videography {not older than 07 days) of the project
sile mentioning the date, time and geo coordinates al the ime of ETA presentation.

4. Green area details along with photographs should be presented al the time ol ELA presentation.

5. Details of Gata/Khasra number of the project proposal,

19. “Building Stone, Granite or Khanda, Bonlder . Ballast (Gitti), Minine Project™ at Arazi
No.: ), Khand No.:04,Villa amala , Tehsil: Kulpahar, District: Mahoba, State: Uttar

Pradesh, Avea: 1.012 Ha., 8256/STA/UP/MIN/444 3 14/2023

RESOLUTION AGAINST AGENDA NO. 19

In the light of decision of Hon'ble NGT order dated O905/2024 in Onginal Applicaiion No.
T4T2023 (1A No, 877/2023, 1A No. 876/2023, LA No. 1192024 & 1A No. 115/2024), Raj Kumar Vs
Ministry of Eovironment, Forests and Climate Change & Ors, the commitiee withholds ity
recommendation. SELAA may like 1o take response from DGM, UP on this issue,

20. “Building Stone, Granite or Khanda, Ballast (Gitti), Boulder Mining Project™ at Avazi No.:
60, Khand No.:06, Village: Jamala , Tehsil: Kulpahar, District: Mahoba, State: Uttar
Pradesh, Area: 0,708 Ha., 8206/STA/UP/MIN/A442750/2023

CSOLUTION AGAINST AGENDA NO. 20

In the light of decision of Hon'ble NGT order dated 0%/05/2024 in Onginal Application No.
TATF2023 (1A No, 877/2023, 1A No. 876/2023, 1A No. 1192024 & 1A Noo 115/2024), Raj Kumar Vs
Ministry of Environment, Forests and Climate Change & Ors, the committee withholds ity
recommendation. SELAA may like to take response from DGM. UP on this issue,

21. Riw.-r Bed Sand/Morrum Mining Project along river Betwa at Gata No.-1064, Khand No.-
i Tehsil-Kalpi., District-Jalaun. U.P.. M/s Vaishno Agro Industries

Area-12.145 Ha.. 6134/SIA/UP/MIN/GM26/2021

RESOLUTION AGAINST AGENDA NO. 21

In the light of decision of Hon'ble NGT order dated 0%/05/2024 in Original Application No,
7472023 (1A No. 8772023, A No. 876/2023, 1A No, 1192024 & 1A No. 115/2024), Raj Kumar Vs
Ministry of Lovironment, Forests and Climate Change & Ors., the commitiee withholds s
recommendation. SEIAA may like to take response from DGM, UP on this issue.

22. Ordinary Sand Mining from Ramganga River at Gata No. 219 mi, 220 mi. 221 mi, 236 mi ,

Village: Gautara, Tehsil: Meerganj, District: Bareilly, Shri Abhishek Yadav, Uttar Pradesh,

Aren: 7.70 Ha., 8326/5TAUP/MIN/446631/2023

RESOLUTION AGAINST AGENDA NO. 22

In the light of decision of Hon'ble NGT order dated 0%05/2024 in Original Application No,
1472023 (1A No, 8772023, TA No, 876/2023, 1A No. 1192024 & TA No. 115/2024), Raj Kumar Vs
Ministry of Environment, Forests and Climate Change & Ors., the committee withholds s
recommendation, SEIAA may like to take response from DGM, UP on this issoe.
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Kha, H;j, uzs 7417 Mi. 1515 MI. ; ;gyg;. zgg g!, 7021 H!L 7425 Ka near yjuglt
BilliMarkundi, Tehsil -Obra, District — Sonbhadra, Uttar Pra 1,50
8592/SIA/UP/MIN/455662/2023,

SEIAA noted the comments of SEAC and also noted that a letter no. 148/parya/SEIAA/sam. /2024

dated 03.06.2024 in this regard has been sent to DGM.

17. 5a rbe iver Gata No.- Pa h -~ 03 Vi
K T I« - Ban h A Service, Area- 24.00 Ha
8564/SIA/UP/MIN/454466/2023,

SEIAA noted the comments of SEAC and also noted that a letter no. 148/parya/SEIAA/sam./2024

dated 03.06.2024 in this regard has been sent to DGM.

18. Hi- ip, Sushan u r n Uttar Pradesh, Ansal P e5
Infrastructure Limited. Sl P/INFRAZ/ 44

SEIAA noted that SEAC has recommended to grant standard terms of reference prescribed by

MoEFECC, Govt. of India for the preparation of EIA report along with additional TOR Paints, But in
MoM it has been inadvertently mentioned that Environmental Clearance is sought. SEIAA agreed
with the recommendation of SEAC to issue the ToR to the title propasal for conducting EIA studies.
SEIAA also added following points to ToR;-

1-

2-

18.

All pages of technical documents/EIA/EMP etc. should be signed by the consultant and project
proponent both.

Copy of all the analysis reports duly signed by analyst approved by NABL or MoEF&CC shall be
annexed with the EIA report and original analysis reports should be presented at the time of
presentation,

MOU signed between the project propeonent and the consultant should be submitted.

A certificate from Forest Department shall be obtained that nc forest land is involved and if
forest land is involved the project proponent shall obtain the forest clearance and permission of
Central and State Government as per law under the provisions of Forest (conservation) Act, 1980
and submit along with EIA.

Provision for charging of electric vehicles as per the guidelines of Gol/GoUP should be submitted.,
Along with the EIA-EMP report, PP/consultant will also submit in tabular form as to how they
have addressed entire ToR a presentation to this effect should be made before SEAC at the time
of EIA-EMP presentation.

The project proponent shall submit along with ElA the details of School In the vicinity of project

area in which rooftop solar plant, toilets will be constructed specially girl school under CER
activities.

"Buildi ite or Khanda, Boul B G Min Project” at Arazi No.: 60

H /UP/MIN/43431
SEIAA noted the comments of SEAC and alsn noted that a letter no. 148/parya/SEIAA/sam /2024

dated 03,06.2024 in this regard has been sent to DGM,

20."B

SEIAA noted the comments of SEAC and also noted that a letter no. 148/parya/SEIAA/sam. /2024
dated 03.06.2024 In this regard has been sent to DGM.
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Annexure - 4
State Level Environment lmpac? Qs%e%ament Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomiti Nagar, Lucknow - 126 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
E-muil : docuplko@yaboo.com
Webyite : www_seissup.com

To,
M/s Ansal Properties & Infrastructure Limited,
2" Floor Shopping Square-2, Sector-D,
Sushant Golf City, Lucknow, U.P- 226030
Ref. No.........L B........./Parya/sEinn/8384/2023 Date: 04 July, 2024

Sub: Terms of Reference for Proposed Hi-tech Township, Sushant Golf City, Sultanpur Road,
Lucknow, Uttar Pradesh by Ansal Properties & Infrastructure Limited,

Reference- MoEFCC Proposal no- SIA/UP/INFRA2/449008/2023 & SEIAA, U.P File no-8384

Dear Sir,

This is with reference to your application / letter dated 25-10-2023, 07-11-2023 on above
mentioned subject. The matter was considered by 860™ SEAC in meeting held 31-05-2024 and
823" SEIAA in meeting held on 24-06-2024.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh Servicing Environment and Development to SEAC on held 31-05-2024.

Thl prnjﬂ:t prn-pmnr. thrnu;h Ihu documems am:l preimmlnn m fnllnwing :Ieubls about
their project =

1. The environmental clearance is sought for Hi-tech Township, Sushant Goll City, Sultanpur
Road, Lucknow, Uttar Pradesh by Ansal Properties & infrastructure Limited.

2. Enwvironment Clearance was issued to M/s Ansal Properties & Infrastructure Limited from
SEIAA, UP vide ref no. 1323/Parya/SEAC/621/2011/TA()) dated 09/06/2011.

3. CCA [Consolidated Consent & authorization) has been granted for the period from 01/02/2024
to 31/12/2024 vide 197283/ UPPCB/ Lucknow (UPPCBRO)/ CTO/ both/ LUCKNOW/ 2023 dated
01/02/2024

4. Hi-tech city near Lucknow city UP was proposed by M/s Ansal properties and Infrastructure
Limited near Lucknow city on 4655.18 acres. The developed land area is 4655.18 acres and net
planning area for development 4237 86 acre.

8. Salient Features details:

S.No | Particulars | Detall B

1 Name of project Environment Clearance of Hi-tech township, Sushant Golf

City, Sultanpur Road, Lucknow, Uttar Pradesh by Ansal

Properties & Infrastructure Limited

2 Existing Capacity/Area New Project, EC was granted to the project on 09-06-2011
for area 1765.0 acre which was expired
3 Item No. as per schedule to | B(b) Townships/ Area Development Projects
EIA Notification, 2006
4 Name of the pp | Ansal Properties & Infrastructure Limited through his

authorized representative Mr. Binay Tiwari
5 Cost of the Project 4504 87 Crore
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& Total Township Area 4655.18 acres
7 DPR Approval This is @ Hi-tech Township duly approved by the State Govt
under the Hi-tech Township Policy of Uttar Pradesh Govt
approved vide letter no 3432/EE/HTIG/2023 dated 06-04-
2023
] Facility to be develop The project proponent will develop the road network,
Sewerages system, Drainage System, Water Supply System
elc. for the entire project as per the approved DPR
9 Water Requirement 80.0 MLD
10 Fresh Water demand A42.50 MLD
11 Source of Water Supply Ground Water and treated water from STP
12 Waste Water 47.50 MLD
13 Treatment Plan of Waste Sewage Treatment Plant at differemt location and different
water capacity
14 Rainwater Rooftop rainwater harvesting and pond hat been proposed
recharge/Harvesting for ground water recharge.
15 | Power Demand 586 MVA [ —
16 Source of Power supply UPPCL
17 Solid Waste Generation 183,50 MT/day
18 Organic Waste and 91.5 MT/day each
Inarganic waste
19 Green Area and plantation | 644.67 acres that is 16% of 1otal development, Local and

native species shall be planted.

6. The project proposal falls under category—8{(b) of EIA Notification, 2006 (as amended).

The committee/SEIAA discussed the matter and recommended to issue the standard
terms of reference (TOR) for the preparation of Environment Impact Assessment Report:

Additional TOR:
1. ANl pages of technical documents/EIA/EMP etc. should be signed by the consultant and

project proponent both.

. Copy of all the analysis reports duly signed by analyst approved by NABL or MoEF&CC shall be

annexed with the EIA report and original analysis reports should be presented at the time of
presentation.
MOU signed between the project proponent and the consultant should be submitted.

. A certificate from Forest Department shall be obtained that no forest land is involved and if

forest land is involved the project proponent shall obtain the forest clearance and permission
of Central and State Government as per law under the provisions of Forest (conservation)
Act, 1980 and submit along with EIA,

Provision for charging of electric vehicles as per the guidelines of Gol/GoUP should be
submitted.

Along with the EIA-EMP report, PP/consultant will also submit in tabular form as to how they
have addressed entire ToR a presentation to this effect should be made before SEAC at the
time of EIA-EMP presentation.

The project proponent shall submit along with EIA the details of School in the vicinity of
project area in which rooftop solar plant, toilets will be constructed specially girl school under
CER activities.
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8. Certified compliance report from IRO, MoEFACC, Lucknow for the existing environmental
clearance issued by SEIAA, U.P. should be presented at the time of EIA presentation.

9. EC statues of FSI projects in the township premises with complete details of Individual
projects.

10. Project proponent should present latest drone videography (not oider than 07 days) of the
project site mentioning the date, time and geo coordinates at the time of E|A presentation,

11. Green area details along with photographs should be presented at the time of EIA
presentation.

12. Details of Gata/Khasra number of the project proposal.

> Project Details:
1. Need and benefits of the project.
4. Submit data for built-up area for each building, the use and occupancy classification in line
with NBC 2016 also to be indicated [for differential functional requirements).
3. The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearty spelt out.

» Land Environment:
1. Examine details of land use as per Master Plan and land use around 10 km radius of the
project site, Analysis should be made based on latest satellite imagery for land use with
raw images. Check on flood plain of any river.

» Land acquisition and RER:
1. Submit details of environmentally sensitive places, land acquisition status, rehabilitation of
communities/villages and present status of such activities,

¥» Environmental and ent:
1. Examine baseline environmental quality along with projected incremental load due to the
project,

2. Environmental data to be considered in relation to the project development would be (a)
land, (b) groundwater, (c) surface water, (d) air, () bio-diversity, (1) noise and vibrations,
(g) socio economic and health.

1. Submit Roles and responsibility of the developer etc for compliance of environmental
regulations under the provisions of EP Act.

4. Examine separately the details for construction and operation phases both for
Environmental Management Plan and Environmental Monitoring Plan with cost and
parameters.

5. Possible carbon footprint contribution from each activities and mitigation measures
proposed shall be included as part of Environment Management Plan.

# Drainage:
1. Submit a copy of the contour plan with slopes, drainage pattern of the site and
surrounding area. Any obstruction of the same by the project.

» Forest:
1. Submit the details of the trees to be felled for the project, if any.
2. Submit the present land use and permission required for any conversion such as forest,
agriculture etc.

» Water Environment:
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1

Ground water classification as per the Central Ground Water Authority.

» Water Management;

1

2

3.
4,
5.

Examine the details of Source of water, water requirement, use of treated waste water and
prepare a water balance chart.

Rain water harvesting proposals should be made with due safeguards for ground water
quality.

Maximize recycling of water and utilization of rain water. Examine details.

Examine soil characteristics and depth of ground water table for rainwater harvesting
Permission from CGWA for abstraction of groundwater, if any, including dewatering during
basement excavation.

» Waste Management:

p

Examine detalls of solid waste generation treatment and its disposal.

2. Construction & Demolition Waste Management Plan shall be prepared as part of EMP

providing details of demolition activities involved along with quantification and disposal
mechanism,

» Energy Requirements:

I

2.

3

A certificate of adequacy of available power from the agency supplying power to the
project along with the load allowed for the project.

Examine and submit details of use of solar energy and alternative source of energy to
reduce the fossil energy consumption. Energy conservation and energy efficiency.

DG sets are likely to be used during construction and operational phase of the project.
Emissions from DG sets must be taken into consideration while estimating the impacts on
alr environment,

» Road and Traffic:

Examine road/rall connectivity to the project site and impact on the traffic due to the
proposed project. Present and future traffic and transport facilities for the region should
be analysed with measures for preventing traffic congestion and providing faster trouble
free system to reach different destinations in the city.

A detailed traffic and transportation study should be made for existing and projected
passenger and cargo traffic.

Examine the details of transport of materials for construction which should include source
and availability,

» Disaster Management Plan:

]1

Submit details of a comprehensive Disaster Management Plan including emergency
evacuation during natural and man-made disaster. This should cover details of
vulnerabilities due to natural and manmade hazards (earthquake, flooding, cyclone,
landslides, fire etc.) and details of disaster mitigation efforts for buildings and
infrastructure through structural sufficiency and Fire and Life Safety compliance in line with
National Building Code NBC, 2016.

Details of litigation pending against the project, if any, with direction forder passed by any
Court of Law against the Project should be given.
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1. Any further clarification on carrying out the above studies including anticipated impacts
due to the project and mitigative measure, project proponent can refer to the model ToR
available on Ministry website http://moef.nic.in/Manual/Townships.

The matter will not be considered pending till your reply or EIAJEMP report is received,
This is issued with the approval of competent authority,

Deputy Director, DoE, UP &
Nodal Officer, SEIAA, UP

Cﬂp'l lhmu;h II'I'III for lnfurmlthn lnd numrrl:ﬁunm -

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (emall - soenvups@rediffmail.com)

2. loimt Secretary, Ministry of Environment, Forest and Climate Change, Government of
Iindia, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email - sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendrlya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email - rocz.lko-mef@nic.in)

4. District Magistrate, Lucknow, Uttar Pradesh.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomtl Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File. /

[Shruti Shukla)
Deputy Director, DoE, UP &
Nodal Officer, SEIAA, UP
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204‘7 Annexure - 5

inutes of 905" SEAC-2 Meeting Dated 27/12/2024

3. I have personally visiled the site of proposal and certily that no mining/construction activity has
been undertaken on the project site for the present proposal.

4. Tam satisfied that all the necessary data/information submitted along with EC application are true
and correct.

5. lcertily that this project has been uploaded for Lhe first lime on Parivesh Porial.

6. I cerify thal there will be no mismatch between information/data provided on online application
submitted on Parivesh Portal and the hard copy/presentation which will be submitted afier
acceplance of application.

7. The EMP report for the proposal is prepared by my team as per guidelines laid down by
NABET/QCL.

RESOLUTION AGAINST AGENDA NO. 01

The committee discussed the matter and recommended grant of environmental
clearance for the project proposal along with general and specific conditions as annexed at
Annexure-1 to these minutes.

2. Hi-tech township, Sushantl Golf City, Sultanpur Road, District- Lucknow, Uttar Pradesh by
Ansal Properties & Infrastrocture Limited.. 9470/8384/SIA/UP/INFRA2/508297/2024

RESOLUTION AGAINST AGENDA NO. 02

The project proponent/consullant did nol appear. The committee discussed and
deliberated that the project file should be closed and be opened only afler request from the project
proponent. The file shall not be treated as pending at SEAC. The maiter will be discussed only
alter submission of online requests on prescribed online portal.

3. “Ordinary Earth Mine"at Gata no.- 425, Village- Ahmedabad. Tehsil- Rudauli, District-

Avodhya. Utiar Pradesh. Project Proponeni- Shri Saurabh Verma. (Lease Area- 0.655 ha.).,
47U/SIAUP/MIN/S08395/2024

The consultant informed the commiltee that they are strictly following the rules, regulations
and other instructions of QCINABET. A presentation was made by the project proponent along with
their consultant M/s AWS Envirotech (OPC) Pyl Lid. Based on the documents submitted and
presentation made by the project proponeni along with the consultant, the following facts have
cmerged: -

1. The environmenlal clearance is soughl for “Ordinary Earth Mine™al Gata No.- 425, Village-
Ahmedabad, Tehsil- Rudauli, District- Ayodhya, Ultar Pradesh, (Leased Area- 0.655 ha.).

2. Salient features of the project as submitted by the project proponent:
1. | On-line proposal No. SIA/UP/MIN/S08395/2024
2. | File No. aliotted by SEIAA, UP o471
3. | Name of Proponeni Shri Saurabh Verma
4. | Full comespondence address of Shri Saurabh VermaS/o Shri Virendra Kumar Verma
proponent Rfo- Village- Poorckeerat, Dewra Kot Paragna Magalsi, Tehsil

Sohawal, Dhstt. Ayodhya, Utlar Pradesh
E-mail Id- saurabhvermaS41 88 @ pmail com

3. | Name of Project “Ordinary Earth Mine™at Village- Ahmedabad, (Gata no.- 425,
Lease Area- 0.655 ha) Tehsil- Rudauli, District- Ayodhya,
Uttar Pradesh. Project Proponent- Shi Saurabh Verma

6. | Project Location Gata no.- 425, Village- Ahmedabad, Tehsil- Rudauli, District-
(Plol Khasra/Gata No.) Ayodhya, Untar Pradesh

7. | Name of Village Ahmedabad

& | Tehsil | Rudaunli
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Annexure - 5


Minutes of the 870%™ Meetrn2g che 5§A.A.. UP held on 29.01.2025

11- PP should display EC granted to them on their websita.

12-EC is granted with the condition that EC is valid only for the building plan which has
been submitted by PP for seeking EC. In case approved building plan is different from
the one submitted for seeking EC then this EC will stand null and void.

13- Project Proponent shall submit the Six-monthly Compliance on the Environment
Clearance condition prescribed in the Prior Environment Clearance letter as per
MoEF&CC OM F.no- 1A5-22/01/2022-1A-111 (E-172624) Dated 14-06-2022.

14-In case of violation of any EC conditions, this EC is liable to be cancelled based on
report/recommendation of DM/IRO/UPPCE.

Agenda-C- Minutes of 905th SEAC-2 Meeting Dated 27/12/2024

L.

(02} Hi-tech township, Sushant Golf City, Sultanpur Road, District- Lucknow, Uttar

Pradesh by Ansal Properties B Infrastructure Limited.,

9470/8384/51A/UP/INFRA2/508297/2024.

SEIAA agreed with the recommendations of SEAC to close/delist the file as the project
proponent did not appear and open only after submission of online request on prescribed
online portal,

(11) Construction of 17 Nos. Court and other allied buildings for Integrated Court
Complex at District — Amethi, Uttar Pradesh., 9479/S1A/UP/INFRAZ/512443/2024.

SEIAA agreed with the recommendations of SEAC to close/delist the file as the project
proponent did not appear and open only after submission of online request on prescribed
online portal,

(15) Construction of 192 Type-B Quarters for Police Personnel of P. 5. Chetganj, Shivpur
& Cantt. In Police Line at District- Varanasi, State- Uttar Pradesh by M/s Police

Commissioner of Police Line Varanasi., 3483/SIA/UP/INFRA2/513140/2024
SEIAL noted that as per para 8(ii) of ElA notification2006 -The regulatory authority shall
normally accept the recommendations of the Expert Appraisal Committee or 5tate Level

Expert Appraisal Committee concerned. In light of discussion held in SEIAA meeting no.

5597 dated 05.05.2022 SEIAA opined to accept the recommendation of SEAC and grant EC

to the said project along with all the general and specific conditions as suggested by SEAC.

In addition to the conditions imposed by SEAC, SEIAA added following additional specific

conditions:-

1- Plantation of saplings shall be carried out in green belt area earmarked as par relevant
building bye-laws and as a part of tree plantation campaign "Ek Ped Ma Ke Naam” and
the details of the same shall be uploaded in the Meri LIFE Portal
(https://merilife.nic.in) as per OM no. F.No.lA3-22/3/2024-1a.111 (E-241594) dated
24.07.2024.

2- The project proponent shall submit within the next 3 months the details on
guantification of year wise CER activities along with cost and other details. The CER
activities should be related to mitigation of Environmental Pollution and creating
awareness for the need for same for example creation of water harvesting pits and
carbon sequestration parks etc. At least one school in the vicinity of project area
should be provided with rooftop solar plant, toilets should be constructed in public
place or in school of nearby villages and if there is a girl's school then girls toilet
properly equipped with overhead water tank should be constructed. Name of the
school adopted for installation of roof top solar plant should be displayed on the
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